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Respondents to file written statement,
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2846602 : List on 26.7.02 to enable the
réspondenté to file written statement
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2607402 ~ Written statement has been
. ‘£4led. Case is ready for hearinge.
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+ ' Mr.K.K.Phukan learned counsel

for the applicant prays for adjourmment

'‘due to his personal difficulty. Mr.A.Deb
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List on 29.11.02 for hearing,
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Heard the learned counsel for the
parties. Hearing: concluded. Judgment
~ delivered in 'opén court, kept in
separate sheets. The: ' application is

allowed. No order as to costs.
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w@ether Reporters of local papers may be allowed to see
the judgment ?

'To be referred to the Reporter or not ?

jfwléqether their Lordships wish to see the fair copy of the
| judgment ?

| whether the judgment is to be circulated to the other

Benches ?
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI 'BENCH

Original.Application No.100/2002

Date of decision: This the 21lst day of February 2003

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman
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l.

By

t Sumitra Das

fe of Late Kala Ram Das,

sident of Village- Sonitpur,

O.- Biswanath Chariali, P.S. Chariali,
strict- Sonitpur, Assam. -

Advocate Mr K.K. Phukan.

- versus -

The Union of India, represented by
The Secretary,

Department of Telecom,

Government of India,

New Delhi.

The Chairman

Bharat Sanchar Nigam Ltd.,

New Delhi.

The Chief General Manager,
Assam Circle,

Bharat Sanchar Nigam Ltd.,
Guwahati.

The Telecom District Manager,
Bharat Sanchar Nigam Ltd.,
Tezpur,

District- Sonitpur, Assam.
The Divisional Engineer,
Bharat Sanchar Nigam Ltd.,
Office of the T.D.M., Tezpur,
District- Sonitpur, Assam.
The Sub-Divisional Engineer,
Phones (Gr.),

Bharat Sanchar Nigam Ltd.,
Biswanath Chariali, '
District- Sonitpur, Assam.
The Chief Accounts Officer,
(DDT CELL),

Bharat Sanchar Nigam Ltd.,
Assam Circle, Guwahati.

Advocate Mr A. Deb Roy, Sr. C.G.S.C.

«.....Applicant

. «....Respondents



O R D E R (ORAL)

CHOWDHURY. J. (V.C.)

The isssue relates to payment of retiral benefits

to an employee since deceased.

2. The husband of the applicant Shri Kala Ram Das,
since deceased, attained the age of superannuation as Line
Inspector on 30.9.1997. According to the apblicant, the
wife and legal heir of Late Kala Ram Das, the respondents
failed to settle the claim of retiral benefits despite
representations submitted to the authority. Hence this
application praying for a direction for payment of her

retiral benefits.

3. It is seen from the pleadings that the husband of
the applicant was placed under suspension by order dated
18.9.1997 in contemplation of a disciplinary proceeding.
By Memo dated 22.9.1997, the department decided to hold an
enquiry under the CCS (CCA) Rules, 1965. The husband of
the applicant submitted his explanation and the said
proceeding continued . during the lifetime of the
applicant's husband. According to the applicant in the

aforementioned case the Presenting Officer submitted his

prosecution brief to the applicant's husband on 15.7.1999

and the applicant's husband submitted his defence brief to
the Inquiring Authority on 20.3.1999. However, before
conclusion of the proceeding the husband of the applicant

died on 8.7.2001.

4. The respondents submitted their written statement
and stated that on the death of the husband of the

applicant the disciplinary proceeding could not be

concluded..... ceeed
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concluded and in terms of the 0.M.No0.11012/7/99-Estt(A)
dated 20.10.1999, the disciplinary proceeding stood
terminated and vide order dated 19.1.2001 the
disciplinary proceeding was accordingly closed. It was
also stated that the provisional pension was paid to the
applicant's husband during the disciplinary proceeding as
per the norms. It was also stated in the written
statement that the husband of the applicant waé wrongly
retained in service beyond the date of superannuation and
he worked for more than seven years after attaining the
age of superannuation, and therefore, an excess payment
of pay and allowances amounting to Rs.3,39,515/- was made
to him. Accordingly the respondents took steps to
regularise the excess payment. The respondents fufther
stated that the payment of DCRG etc. would be settled
after the excess payment made to the' husband of the
applicant was settled by the appropriate authority. From
the written statement it also appears that leave
encashment amounting to Rs.25,312/- had been paid and
monthly family pension was also sanctioned at Rs.1275/-

per month.

5. On consideration of the materials on record it thus
transpires that the disciplinary proceeding initiated
against the applicant stood dfopped. In that view of the
matter the respondents are to take steps for payment of
CRG to the applicant without further delay. The alleged
excéss payment of pay and allowances to the husband of the

applicant as mentioned in the written statement needs to

be written off since the proceeding itslef stood terminated.
Therefore, there is no justification for withholding the
DCRG and payment of other dues admissible to the late

husband of the applicant. In view of the facts and

CircumsStanCeS. ceeaese.
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circumstances of the case the respondents are accoraingly
directed to take prompt measures for settling the claim of
retiral benefits accrued to Late Kala Ram bas by
completing all the formalities. The respondents are
accordingly ordered to complete the aforesaid exercise as
early as possible, preferably within a month from the date
of receipt of the order for settling the retiral benefits

and payment of DCRG etc.

6. The application 1is accordingly allowed. There

shall, however, be no order as to costs.

( D. N. CHOWDHURY )
VICE-CHAIRMAN
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CEMTHAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BRANCH

GLWAHATT .

{ fn application under hri Lo . L of  the

Administrative Tr1éxﬁa1 Got s 1wl . e
0.6, no. |00 o peaz. .

Smti Sumitra Das

Wife of Late Kala Fam Das,
Fesident of Yillage Sonitpur,

L Biswanath Chariall,

Chariali,

Dist. Sonitpur, Assam.

- Mmymis -

L Urdon of India, represented by the
Recretary. Department of Telecoms,
fovi. of India, Sancher Rhawa,

Menw Delibi o~ L1088L1.

2. The Chalrmar,
fhﬁré' Sanchar Nigam Ltd. .

%aﬁﬁhar Bhawan, New Delhi-110001.

%, The Uhiet Gensral Manages,

Bharat Sanchar NMigam Ltd

A, The Teleoom ﬁlﬁ'r”ct Manager

ey

Bharat Sanchar Nigam Lbhd., Tezpur,

3T o

. Dizmt. Sonitpar, A

T d,uup:
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%e The Divisional Engineer
, Bharat Sanchar Nigam Ltd.,
(/o the T.D.M., Tezpur,.

District Sonitpur, Assam.

i
ES

The Sub-Divisional Engineer
Fhones (Gr. ),
Bharat Sanchar Nigam Ltd.,

Hiswanath Chariali,

. . oo, . a "
District Sonitpur, Assam.

o

{
. The Chief focountant Officer

(DOT CELL),

[ £ 3
Bharat Sanchar Nigam Litd..,

- fssam Circle, Buwahati — 781007,

i

veens Respondents.

N

Farticulars of the case against which the application is

made -

i) Non-Fixation and non-payment of regular pension,
gratuity and other retirement benefits of the applicant’'s
hushand . Kala Ram Das who . retired as Line Inspector from the

Office of the §.D.E. (Gr.), Biswanath Chariali (B.S.N.L.) on

~ £

CERL.R9.1997  and non-gayment of monthly Ealary'ﬁinte the date

L] 1

of superannuation retirement till the death of the delinguent

Ctreating the pericd as regular service. -
ii} , Impugn&i arbitrary -and unfair actions  of non-

payment of  family pension, gratuity and other retirement

henefite to the applicant after death of her huﬁbandnﬁala Ram

- Contde .. pf
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Das who expls

iid} Mon-consideration of the applicant’'s repre

@y b

tior dated 30th August’ 0L praving for releasing gratuity,
family pension and other retirement benefits in the event of

death of her husband FEala Pam Das  who  retired as Line

Ing

sechor from the respondents depsriment on 38,89, 1997,

P. o durdsdiction of the Mon ' hie Tribunal -

The applicant declare that the subject matter of
the orders are within the Jurisdiction of the Hon'ble

Tribunal.

T, Limitation -

\

The applicant further declare that the application

i®  within the limitation prescribed under Section 21 of  the

H

Administrative Tribunal Act’ 19

4., Facte of the case -

SThat  the aamiicaﬂﬁ iw the wife of Late Eala Ram
Das. Late Kala PRam Das wazs the regular employee of the
respondent’ s departeent and retired aﬁlhina Imspector from
the Office of +the S8.D.E. (Gr.) HRiswanath Chariali &H

ER.09. 1997 at the age of supesrannuation. RBiswes

gy TECHMIRITY

Sfrter rehirement

said Kela Ram Das expilred on @8.07.2881 laaving bahind  him
his wife, the applicant, and three sons mamely Sri Nitu Das
aged  about 34 vears, Gri Jiten Das, agsd about 31 years  and
Bri Miranjan Das, aged about 26 vears.

R .

ii) That the applicant respectefully state that her

Contd. . op/

e
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husband Late Kala Ram Das was first worked under Muster Holl
Voin the Res nmﬂ“wr' Department for several vears. Thereafter he

was  appointed as Line Workman w.e.f. F/n of 85.82.1762 vide

{rder no.  G-41370 dated 18.82.19452  of  the Sub-Divisional

- | Gfficer, Telegraphs, Guwahati. Subseguently after having

rendered services in different places

e

ranities rose to the post of Line Inspector of Fhones under
FELDWE. . Fhones,  Biswanath Chariali  from  which  post the
| applicant s husband was  retired  from  his GEF LCE iy

ERLOY. 1997 (AM)  at the age of supsrannuation counting  the

date af hirth as 29.89.1939% as recordgsd in the v ice ook

It is to be stated here that the said supsrannuation

‘ ,
F‘"41r0mmnz of  the applicant’ s husband was provisional  ana
| — : : —_—

inding of the cherge sheet served by

| EaME  WaS ﬁuhjcat ter f

G TWDGM., Tezpur vide his Letter No. T.0.M./Ter/l806/DIS/KRDSD

| Pt . R -~

Hodated MT MW 1997 and suspension Order  Ne. T.D.M./TEZ/LE

)
vhe'd

DIBAERD/L dated 18.89.19%7.

py

1 Fhotocopies of the aforesaid orders  of
| : and helease

| A appointment ard superannuation A Are

L ' anneed hwrwwifh arict marked A

i ﬁnﬁ@ HF@%I % lM@vwm; cively .

. - P
] e T I P " It el g g G v gs el /“,
1iii) That the applicant’s sald husband received nglice
aerf ratirwm@mt imsued under Memo  No.  E-B3R/FPen/Rlg/94-977140
; :
lTdated @, 0%, 1997 hy the Telecom District  Manager, Tezpur,
\ whereby. it was informed that appliceft’'s husband kala FRam Das
N /7 : . - | -
”P | gwould retire. from service w.&8.7. EEL09. 1997 and  asked  to
, f
s 1; . o . ' , -
ﬁ¥4 Jeubmit pension pap@rﬁfﬁ the authority concerned  in time.
ls | ‘
. : _ Contd...ps
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Accordingly applicant s said hushand submitted the DENG lmr

/

papers as directed vide letter referred to above

-

iv] That to the uttér swrprise the

i

Capplicant’ said

ushband  received order No. TDM/ATEZZ1BRAH/D ;fffﬁf dated

186891997  of the Telecom District Manager Cing

i 2 ot Manager, Tezpuwr pl:
b ! .~ - . . . .

x,'u

:i the applicant’s husband under suspension with  immediate

effect contemplating a disciplimary proceeding against  the
. X . 'v Sw \6( .
applicant s hushand. The apﬁlicant’& husband also it

received A mamarandum  No. TDOMATEZ/1QBA/DIS/KRDAE duf»m

Pl RE.ET. 1997 proposing to held . an ingulry against e

[l

# applicant’ s husband under Rule 14 of the COB(CDAY Ruless, L9485
1 ; , :

. enclosing therewith article of charges wrder Rules 201){1) &
[ . \

jm2e

{(iiiy of CO8 (conduct) FRules, 1984 and directing Tl

|
ﬁ agpplicant’ s hushand to submit a written statement of defence

within 18

18 davs from the date of receipt of the said
. - .

v mencrandum. - The Apm?JCuv’“ hushand received the aforesald

order  dated 18.09.1997 and Mﬁmﬁramdum‘dat&d 22.09.1997  on

|
; ‘ 24,09, 19597 . ’

;”i

The charges  leveled against the apmlicant”

o husband was in brief that the applicant’s saild hosband, FKala

Flam  Das submitted false nimrmmi ion by

récmwdimg gdifferent =

4~

dates of birth on different 1ncumwnkaq overstayed in  service

antd deceived the depariment arnd intentionally for

Miw . personal  gains.  Thus be ey omaintain

slute

! ‘. ‘ . -

| integrity and acted in a manner which dis unbecoming of

F»i Government servant cont ravening ~ules 30104 & {iii) of COCE

i % .
1

{oonduct? Hulaéﬂ 1964,

! : o ' Contd...pd
- . : ,




Fhotocopies of the aforessid Office Order
I of Suspension dated 1R.09.1%97 and  Memo-

rrarcium gf  Article of Charges dated

LIRS L R are  annsxed Heirew i th ard

Lo marked as Apnesxure-Ill & 1Y respectively.

S That the applicant’s said husband submitted his
Cwritten s statement of defence against the aforesaid charge
shest denving &ll  the charges levelesd againset  him uly

L D4.10,1997.

Whataﬁﬁpy of  the atoresald wiritten

; statement is annexed hereto and marked as -
R _ AnnExure-y.

. v} That thereafter observing uwsual formsalities  the

i sInguiry Authority conducted  the  inguiry against | The
prliﬂﬂﬁi 3 hnrhamd on 24.83,1998, 13.@5.1999, Z8.E5.1999 &
P2.07.1999. During  the cowrss of  inguiry  the Pre%éntiﬁg

i ficer examined 3 {(three) state witnesses and exhibited as’

| I
~i f!many as 1@ {(ten) documents in support of the charges framed
¥, . .

tagainst  the applicant’ s husband and the said witnesses were

cross  edxamined by the Defence Assistant. Thereatter the

?2 ?Fr@%@nting Ufficer submitted his prosecution beief to  the
E éapplicant'% hushand on LS3.87.199Y and the applicant’'s huﬁﬁand
b ‘ .
E iﬁuhmittwd brie d@f?ﬁme brief through hise Defence fAssistant  to
% Cthe Ingquiring Authority on Eﬂnﬂﬁnl??§n
.
K%KQ\ﬁ' Jvii) That thereafter the applicant’ s husband had not
| !

I , - : . . . . . . .
/ﬁg © heard anything about the fate of the disciplinary proceeding

: Contd. ..pf -
. «}
g !
. 3
il ‘
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till  his death on GR.B7.2001 and after his death $ill  ftoday

4 e Hprlzw"ni also has not heard anything about the findings

of the said disciplinary proceseding.

viii? That the applicant respectfully state that the
delay in flmali%akiﬁm‘mf the disciplinary proceeding  against
the applicant’ s husband led her husband to immense suffering
merntally, phyﬁically arnd Tinancially. However, the receipt of
suspension  rder, the cherge sheet and the retiremsnt  Order

within a span -of one wesk had given & rude shock to  the

plicant s husband  and &8s & result of which different
ailments had  attacked fthe applicant’'s  husband - needing
specialised trﬁﬁtm@mt}xk'rﬁgular' intervals., This constant
auffering of the applicant’ s husband due te mental tension for
ﬂmﬁtiﬁuiﬁg the disciplinary proceeding atter retirement  and
atniely lnﬁllwdiién of the same even after fow vyears of
retiremsnt, the applicant’'s sald  husband had zuffered
ashoartage of Uie arnd accordingly he died on ﬁﬁﬂﬁkﬂhuw“nr

i} That pending gepartmental procesding the

"

applicant’'s husband was allowed to draw a p(@viﬁimnai.p@mﬁimm

which was a very meagpe amount not sufficient to  meet  both

@rds  particularly to meelt  the medical expenses and o

ﬁéinﬁaim brie faiilyn That provisional pension was  also nob

paid muﬁthly/regularly‘whiﬁh hadd aggravétmd the mental and

physical  sufferings of the applicant’s husband. However the
ek '

sald provisional pension had bwa'ﬁﬁy~tha applicant s %HMJW"a

wpto the manth of May " Z0O81,

Contd. ..o/



Tl certificate, and  an

A rv}ﬁdcm of gratuity, regular

SDE (Gr.) Bharat

P

; -y 4 . o Lo
S Fhat  the applicant respectfully state bt har

weband  Kala Ram Das eupired on ﬁ& @B7 . 2Rl Mt Bora  Nureing
o ;

Home , ath

wanath &hari&liﬂ Dist Sonitpur, Assam and the

applicant  ig the ls unJIy maryied wife of the said Late Falea

Fam - Das  and sald Kala ﬁ Daz did not marry anvone else

@urent ?km/upﬁliﬂant guring his life time and at the time of

his death, he had left behind this

applicant and three son

mamely Bri Mitu Das, Sri Jiten e and Sl Niranjan Dess who

afre all

with the applicant under her  full  care

guidance and the applicant has maintaining them all and being

orily numrﬂxan af the family do all the transactions including

g

monthly rent. && such the applicant is

family pension after the death of her said  husband and

accordingly the applicant has submitted the reguired pension

papers  along  with death certificate of her hushand, legal

[

Fidavit | and  requested the

L,

authority concern vldv R mppi‘f‘hEme bed J380h august® 281

penslion and other retire man

wretits  in respect of Late Kala Fam Das who  retired Ffrom

rvics on BR.09.19%7 as Line Inzpector, from the OFffice of

anchar Migam Limited, UK¢Wng%1 Chariali.

it R e

hotocopies of the aforesaid application
dated B0.08.7001 regarding relesse of
gratuity, pehsion sto. death certificate,

F . N £ . w
. legal heir anrhxfi ate and the, affidavit

,

et the applicant are annexed hereto  and

mair-ked as Hnlu,ur@“wfq Vii, MITi

X
s
e

respective’

\ : Comtd. . .pd



[\

Rl

[N

T

-3

b

hat the applicant respectfully state and submits

that if disciplinary action is sought to be taken against her

hr%bﬁfa

anmiat ion

continues

it

=

must have been done before he retired o BLpEr-

s such  the disciplinary proceeding cannot

against her husband after his suparanmdation

retivement.

widd

T

respondent

% """ the  app licant further submits that if  the

authority intended to procesd with the

disciplinary proceeding against her husband after 30.89.19%7

thatl

ohliga

e

Pashard

cone luded

disciplinary authority in-stead of

the date of superannuation retirement, 11 was

Ty

ir

retirement

action of

s banr g

1]

'¥

for  the disciplinary suthority to retain  her
service until the inguiry inte the charges 18

arnd  Final order is  passad  thereon vy e

sanding her  husband  on

with effect from 26091997 (A.NL)Y. As such  the

the disciplinary authority to send the applicant’s

o

gtirement in viclation of the existing law during

¥

the pendency of the disciplinary proceeding and the delay in

finalising

the disciplinary proceeding have a s e

irreparable losses and injuries to her hus bard.

#iii)

h ]

arict

sbmil

for

initiativ

Fiie

terath

T

fi

{3

t

it is submitted that the applicant’s husband
v Neheasiny

ed wanbhers of representations retivement benefits
o) .

.-.q.

hat

malising the disciplinary proceeding but i

Fad been taken by the authority concerned  €ill

@, 87 L 200l .

Contd. . . x5
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Hiv) That the applicant most respectfully submits that
the actiorns and non-actions of the respondent  authorifles
with regard  to non-granting  family  pension and ok ey

k retirement benefits including arrear payments of her  husband

are all vitiated by the doctrine of malice-in-law and malice-

in-fact arnd the same are arbitrary, unfair, unjust and bad in

law and liable to be set aside and guashed.

M) That this application is made bonafide and for the

gnds of justice.

5. GROUNDS FOR RELIEF WITH LEGAL FROVISIONG =

) For that non-granting of family pension and  other
retirement henefits after the death of the
applicant’ s Bushand, kKala Ram Das , rebired
employves of the respondent department is  illegal,

1 arbitrary and uwnfair and liable to be set aside

and auashed.

o
T

T Feay that por-fidation - of perns ion ki t e
applicant s hushand, Kala Fam Das, the respondent
department atter four years of his retirement and
gfter receiving pension papers in time is illegal,
arbitrary, against the mandatory provision of  law
and viplated the Fundamental Rights of the
appellant’ s husband.

111) Far  that drawing Disciplinary Froceeding and

| continuing  the same without finalising for  long

' Contd...ps
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]

Four  vyears afTter retiremsnt of

)
~

period
applicant’ s husband is highly illegal, unjust,
unfair and arbitrary and liable to be set aslde

and guashed.

Eer that nen-tresting the period since @i.1@. 1997

£ ¥
i.e.  from the date of  superannuation till the
death of applicant’s husband l.e. apto Qg a7 . 2801
as regular service period and making pavment of
monthly  salary with interest for that pericd are
aleo illegal, wunjust and bad in law.

.. Y o e 4 I

For that delay in finalisstion of th dinciplinary

m

w3

procesding/against  the applicant & hushand for &

i

fos

tong period of fouwr years after retirement

pothing but denial of justice.

For  that in any view of the matter the actions of
the respondents auvthority for non-granting PErE Lo,

gratuity and other retirement benefits including

family pensions are all illegal and liable to Dbe

wet aside and guashed.

prray ing

retirement

Fam Das, who

reacpondent

OF REMEDIES EXHAUSTED = //

The applicant has submitted rapresentation

o

or releasing  pensions, gratulty and  all other

renefits in the event of death hey hushamd, kKala

retired as Lineg Inspechtor on AL 0. 1997 fram the

department.

Dontd...pf
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7. MATIERS  NOT FREVIOUSLY FILED O FENDING WITH ANY OTHER

COURET 2

£

The applicant furthesr declare that she has not

Cpreviously filed any  applicaetion, Writ PFetition or suit

regarding the matter in respect of which this application a¥:3:
besn made before any Court or any other authority or  any
other Fench of the Tribunal nor any such application, Writ

Fetition or suilt is pending before any of them.

. RELIEF SOUGHT

it 1%, therefore, prayed that Yoy
cordehip’'s  would be pleased to admit  this
Y application, call for the entire records of

agcthe respondent to show  cause

as  to why they shouwld not be directed to

grant  family pension, gd@tuity and other

I

"

retirement herieTits ingluding REFERY

payments of the applicant’s hushand )Kala

S

et e

Flam Dag)whm retired as Line Inspector  Trom

the Hespondent Department and as to why
¥ d

w ¥

respondent  should, be directed to finalise
the departmental proceeding drawn  against
the st s husband  and as to why

' ot
responcent 5hauidﬂb& directed to fix the

[rETTE 1O , gratulty and other ratirement
henefits of the applicant’s husband and  as
ton why monthly salary with  intersst  as
admissible shall not be paid for the period

K
from date of superannuation retirement till

A

Contd...ps
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o v

L 1% 1

his death and/or as to why  such  other
order/orders  or directions shall not be
iesued as Your Lordship' s may desm Tit  and

4 . . . ,
proper upon bhe hearing the p&rtl@ﬁ'paruﬁﬁl

ﬁ% records make the rulesorder be absclute.

Ard for this act of kindness, the applicant as in duty  bound

all ever pray.

QLVIMTERIM ORDER IF ANY  FRAYED FOR

E2Y

It i=m, further praved that Your Lordship's

rect the respondent

.}

wowid  be pleased to d

fo

authority  to grant provisional pension  to

the family members of Kala Ram Das  who

Line Inspector from T b

H'§

! . . v,
=t 4 e &

i

""!

respondent  department apd who  expired on
fending dig@ebed ot Hu diceiplivarps
(u-ﬁ:nﬁwmiAﬁwy proceeding drawn against the

applicant’'s huﬁbaﬂﬁu

1. The application will be presented by the Adv i st

of the applicant.

-

1i. Farticulars of the Fostal Order in respect of the

application fee

GATED. ISSUED 2Y THE

Guwahati F.0. pavable at Guwahati is enclosed.

Dontde..p/
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ENCLODURES

AnnesuresI

Pl Srnesre-1 ]
" 1Ry ~

Anrevure-111

Fond
i
o]

V.

Armerure-IyY

Anre ey

FAnnexure—~Vi

i. Annesure-VIl

Arnesore-VIiTT

frneware~i=

AGppointment Order.

Superanuuantion order.

¢ LeageX
Suspension Order dated 18,.09.1997

Memorandum of Article of charges dated

of

Written Statement Detence.

Application  of Gratulby,

Death Certificate.
Legal Heir Certificate.

Affidavit of the applicant.

Contd...pd
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VERIFICATITON

Te8mbi. Sumitrs Das, wife of Late kKala Ram  Das,
aged  about 32 vears, resident of villages Shantipuwr, F.0.

Fiswahnath Chariali, in the district of Sonitpur, Assam, do

fy that the contents in paragraphs

feraby verity and csrtid

i

|}WUYW/%,XUAH”KM;KW are trus  to my personal  Enowledge  and

thiose im.ﬁaragraﬁhg u,\nﬁv,v;v(,(x are true to the

best of my information which have been derived from records

i

which I believe to bhe true and that I have not suppressed any

material fact.

0

L. sign this verification on this the Q| ek day

March' Z280% at Guwahati.

Date 3

- HIETR AT TR
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; -EO-EB~1~85 with the usual allowensez. This appg@numont

Ry g— ﬂvw.xm{ | \

IHDIAN' POSTS & TELsSGRAPHG DEPARTHENT,

Lxtract from the aﬂaurs of Sub Divieionul Officer Teleara@az
Gavhati, duxing the munth of ?ebruary 1962,

Heme and Remk: Sri. Kalarom Dgs, Ty Idneworkman.

 Date from which thic order is effestives _2/N o 5/2/1963.

. ‘
} . -
. i

sceo . 3 ; !

Appeinted ae Temporaxy Luntwerkm;a Tolegrapha

' with effect. £ram ‘the R/H nf 5/2/1962 on the scale Re.70~1~{

i B

doss not confer any claim fnr futurs benetits end ia

subjeot te the _sondition of dischaxga withcut netian/,.

4 E;;:f‘*\\ | cax*’L"

[

. )

Se D G.xalcgraphs, -Gauhats,
do. G-413/3 dated at Gahhati tue 10th Eubmary 1962.

Copy orwardod for information toi- e e

1) S¢i, {alsran Dus, Ty Iineworkuan,
through L.43.T7. Togpur.

2) E.S.Tslegraphs, Tezpur.

3) Diviplonai Enginesy Telegraphs, Gauhati

ﬁiviaion at Shillong. e i
E;gaix | cnb#*’“LA"'

~. N
8.0, O.Eeleg?aphsgwaﬁuhati.'

)

p
..
. .o i , L
' ' . Jt u : T
; Y . . . viee LR TN LR

,\
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Sr'!. Helaram Eas Lelo 1
hardali J.elephorne Es’ohange

Hoo 8- s&»?f)’i{;mf}as/(’}uﬁ?”%/m " Dated at Ghariali, the 30:9.97

gub g~ @Apemn?uat«ien o
Be g~ rqgs&%/?eﬁ/mgmw??/?h@ Dated at ‘Tezpur t;he 363.97.

48 per; EQE.{F&A) 0/0 tho Te.D.¥,; Tespur letter Jie.
|  pefered gbove the date of your supersnnuétion 18 30.9.97.
- Henea you are hareby releaaeﬂ frem the lti‘eﬁgi}h of this

Sab-Hvision w.e.f y e 07 &/H on Bapsrannuatien rotire-
ment pmiamnaly mbjaet ﬁe; ﬁ eiing ‘af the charge sheet ,
ﬁﬁ"ﬁmﬁ iy ToDeH ,_i‘espur “M,e hia letber Ve «E‘I}‘;/%Jmﬁé/f'sf "I]

KRE/3 Btdo 22.S. =7 'gmd Eaapemien srder ﬁmTWTEZ/?G%/DIS!
KR@'! Dbde 18eF 97 rﬂceive{s ‘m’y yem en: 2%9 97 o '

i

B
a\%;, ;
AR #aRi—Mmglnker ?’maea(Gr)
SR mswanath Sanrt: 3.:5-Z§§:32§;
o P f,'f,-?_;;.‘é;f"@"ﬁf.lgQ[T\..'e_s;Z o e ,\ o i - 1,%;? CE
R ] 1 D S FE (A Y L
!' f :' :. e' - ,‘a.;{ - : ,1;.{ o PR ’,u i
fe I’.E;W’Ee@ar for 1&%3{:&&@: P S E; | "
S H.l ' Y i Y N NN v _‘1!1"-: . )
Ze ﬁﬁﬂsg?&@ 0/0 the MEJ“{!@@%W? e . St e “i;. i
. P ‘. '

3., The AfLTAY, /8 ¢ e&eﬁoﬂ@a?a . o L . i N ;.“i:.
e A:0e(Cach), 0/0 tho f.eBa?«J‘Eemur e B
e aese?ggmll . | “ | g

E] B

i : 1 ! o)
- . i L KO — e v,

' i o

i S e b

RTEEE Parimd
-l; LN

"‘ P

Ll

A A

’ ' , jwt 4

i )

!- A ‘:
G

i i " .

A v " , ! . 5 e
| by > - ‘ ;
«\é’ bf\/ TR :Emb-mvisiegl Iﬁsﬂ. e.er aneewr)
TR A R S
Q% b e, BaYeasil. f?’*sz%a 3‘.?12 |,_
. »‘— i “i:“_. M u‘ l 5"
e e \ R It} N . it !



Ao

e ey

%? | —79—  Amewie-nl (B

C Ne «TDM/TEZ/ 1006/DL&/WRD/ L
N . ' GOVI. OF INDILA

T MINISTRY OF COMMUNICATIONS
' ‘ " Dated s 18-9-97 . |

PlsCe of Issue TEZPUR - 73‘4001 o

O RDER

]
khexeas a d.lscipllnary pr@ceedlng agalnst
shri Kala Ram Das , L/I is centemplated o

New, therefere 0 the undersi¢ned , in
exemise ef the pewers Cenferred by St,b..Rule (1) ¢f Rule 10 &f
the Central Civil Services (Classificatien, Centrel and Appeal)
Rules, 1965) s hereby plaes the sald shri Kala Ram Das under

'suspeﬂ’lsl?en with immediate effect .

;\ .
.:I

that this erder shall remain in force the headqzmrters of ahri

Kala Ram Das , Lesl. sheuld be Biswa’lath C.harali Da.stxict,Ssni‘q:um

Asgan and the ssid shri Kala Ram Das She’lal n@ft leave'the
vy . .:' ”‘
headquarters witheut ebtaining the previel.:s gems’smn @f the

X1
ey
Vg

( BaK .Geswamio ) } I Al
Telecem. Dd.str:ict Managerw' P
‘Tezpur-784001, s |

«s-——-—no—u—--unm -

-

: i - " A ; '4' ! [
undersigned . ‘ B : - 'H s i
N - b " . vl b
R ' I RS ‘I"!l L 135.!: € 3!
. T .L o [ ¢ ':I“VII'“‘J!'-i"! l K
] . ¢ H,‘J 'y \ !1. ‘
1 ‘"‘l l . . s } ‘ I‘}.‘ i : : ‘
T PN RO L FRCA
. 7 i ’, N “" FI B L ,!. '
o %“, [( " H :!
4 L
L T -
W :%11 .tn

s SR | R
1. Copy to Shri Kala Ram Das “L/I 0 Orders regarding subsis..
: tence allewance admssible t':a him during‘the '

peried of his sus-:ensi@n will issue separatcly

l - e ] " [
i ll.‘ . . : '
. . - v ;‘. 1} \! ;‘, '

‘ ‘ 5 “' i,
({ BekeGoswamio)' e

Telecem. bistrict Manager,

4
Tezpur-784001.
- {i X
‘ . HI
- ; .- ‘ i I v
: s | e A .
" R Il
- N ‘. E .l’ ir _,I " :
‘ ' \ i
Lo , N
' Lo ‘ ) .
P ' ;
3 v
It |
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- - rn emrebt d . " it
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It is further erdered that during the pcriod
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. Ne .TDM/TEZ/ 1006/DLS/KRD/ 3

N~ | GOovernment of Ind.ia

A

P
Q‘ \

Minigtry of Cemmunic atien.: :
Dated 22-9-97 . ’ g :

MEMORZN QUM

Tk,le undersigned prepeses te held an inquiry against Shri
Kala Ram Das , L/I under Rule 14 eof the Central Givil Services
(Classificgtien,Contrsl a’)d dppeal) Rules, 196 5. The supstance of
the imputatiens ef miscenduct er misbehavieur in respect of which
the inquiry is prspesed te be held is set sut in the enclesed state-
ment of articles ef charge (anexure 1). A statement af the impute~
tiens of misConduct er miéoehav;eur in suppert ef ezCh article ef -

‘charge is enClesed (Annexure II) ¢ A list of decuments by which, and
2 list of witnesses by whem, the articles ¢f charge are prspesed ts
be sustzined are also enclesed (Annexure I1X ‘;:n,d.lv)..

2, shri Kala Ram Das, L/I.1s directed to submit within 10
days of the receipt eof this Memezgudum a ‘written. statement: of his

s e Y s By b 1 by raae b o

defmce nd alse te state whether 1 lne desires ta be he:;u:d in persen.

e PR S
——

7:»-:--"’""“’ - .

3 He is inf@rmed that & inquiry v.d.ll be held enly in respect
of th@se artiches of charge as are net admitted . He should, there-
N———.

fere, spa:ifically admit eor deny -esch article of charge .

4, shri Kala Ram bas , L/I 1is further inf@rmed that if he

does net submit his writ:ten statement of defence en or before the

1

date specified in para. 2 a,beveger dees net appear in persen before

the inquiring auvtherity er @therwise fails ez: refuses to Camply with -
the previsiens ef kule 14 eof the CCD(C(CA)RL:J.CS, | .,.965 er ‘the crders/
directiens issued in pursuance ef the sgid rule 0 the .’mquizing
autherity may held the inquiry against him ex arte .*

5. attentien ef ghri Kala Ram Das, L/I. 15 invited t‘s Rule 20
of the Central Givil ServiCes (C.-e:md.uCt) .&ulcs‘, 1964‘ under which nia ' N
Gevemment servant shall bring er a,ttenpt to bm,ng any pelitlc al er .

outside influence te bear upen any superfor authsrlty taa further
his interest in respect of matters perta,ining te . his service undér
the uevt. 1f any representation is received én his behalf frem t ,
anether persen in respect of ony matter dealt w:.th in these precee- |
dings it will be presumed that Shri Kala Ram"Das 0L/I is aware @f
such a representatien and that it has been made at his instanCe

% v
and L£tien will be taken agalnst him for vi@lati@n ef Rule 20 of

¢

e mS(CQQdUCt) kules ,1964 o o ’ ',""'_ :! ‘ ' ‘.
6. The receipt of the Memrandum ma_y ne ackn@wledgcd o

Te,
shri kala Ram Das ,L/1 ‘ . S L ':'!;,}'l‘li g
" Biswafiath Charali Lxhange. ( Broxo ééw m) _ erg
\yﬂ/\ ' TeleCe;moJi triCt Managero

'l‘eq)ur.,.?sqouj_ s

- B, .t e e e e = - s -t e A

OO



- ghd da:eived the b

-~

:\.h,‘/

L/1 .

That the said shrl Kala Ram Das while functs_@n;ng as tempe-

MU E - I

— /!

article I

&

%\

Statenent of articles ef charge edainst ghrl Kala Rem Das

Xary Line werkman under ESD/Tezpur during Mamh 64. rec@rded his
date ef birth as 10-2-32 in hisg. .‘aerviCe R@ll .,

.u»-.._...,

That the said shri Kala’ R-.rsn ‘Das mile functiening as Line M;,n

l:

!

i

"undex SDOT/Tezpur during Nev, 72 recorded his date eﬁ birth as
11-1-38B in PVR attestati@n f@rm o ' '

o

That the said &,.hrl Kala Ram Das mil.e £uncm.en.‘.ng as Line Man |
under SOI/Tezyur during Mgy ,73 re;:erded his date @f birth as
10~2-32 in the first page of :;ervice Beek o

i

That the said shri Kala R;;m Da._, whi.;.e £unc u.wning as Sub..
Ingpectear under SDOT/Tezpur during August , 82
copy ef Certific ate issued 4 by the.,Mcdj,Cal end Health OifiCer,Charali

PHC, en the bytkg basig of hisg har@scape where h:i.s date ef birth ig
recerded as 29-9- 39 ’

submittccx an attested

Tnat the sald shri Kala' Ram Das Censpia.@d ‘bz get his date
of birth changed and cerxected as 2-9-33 in p_laCe gf i 10-2-32 in

L]

his Serv:l,ce Rell & Service Beek .

'r

[

[
i

i

i

shri Kala Ram Das submitted false .&nf@rmatien by recording

different dates of birth en different dacumemts@@ve&stayed in ger

g artment knewingly and mtenti@n@lly fer hig
persenal gainse Thus he £3lled to maintain

r—— 1T

Ayt menan

R salute,integrity and

g&ted in a mgmner which is unbef:@ming ef a {;@Vemmmt servant

Centravening rules 3{1)(i) & (ii.i) ef CCS (Q@nduct)

1

RRRIZ S S

Coh
" ll

i

L am
T v e T e ST Yy o

Rul es,

1964,

vice

TiweT

-
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o anexure =11 P

P

N~ statement of imputatiens of miscenduct or misbehagvieur in

suppert sf atrticles af charge £ragmned egainst Shri kala Ram Das »
Articie I

¥ile functisning as T¥. Line warkman under EST/Tezpux during
Mgarch,6 2,‘ the date ¢f birth ef the said shri Kala Ram Das is recerded
as 10-2-32 in his Service: f@ll which was s:.gned by him en 16-3-62 :
in prcsence ef EsT/Tezur whe had atteated his signatuzra en the
same date . B
Subsequently while funcﬁiening as Line Man under sDOT/Tezpur
during No'{'v 72 the sald sari Kala Ram Das submitted PVR attestatien
form rs:ording his date of birth - as 11p1~38 vhiCh was alse signed
by him en 16-11-72 o+ .~ v e

agaln while functianing as Line Man under SDO.L/Tezpur during
May »73, the date of birth ef the sald ﬁari Kala Ram Das is rcﬁerdcg
as 10-2-32 in the first pege of his ServiCe Besk which was signed !
by him en, 9-5-73 . This signature was attested by EST/Biswanath
Charali and alse ceuntersi:gned by SDOT/Tezpur en 29-6.73.

" yhile functiening ¢ as &I under SDOT/Tezpur during August,82
the seld shri Kala Ram Das submitted an attested cepy (attested en
5-8-8 2)ef certific ate issued by thie Medical and Health Officer ,
Charali en the basis ef his herescepe where his date of birth is
receorded as B-9-33 .

Further ,in cennivanC:e with shri Jiban Cha Ilath, the then
L. assistant ef the effice of TDE?,/'L‘ezpul:',i Shri Kala Ram Das get
his date of birth chagiged and carref*ted as 29 9-=39 in plaCe of
10-2-32 in his Service Rell and Service Boek ’

shri Kala Ram Das submdtted £ alse informatien by recerding
different dates ef birth en different deCuments, ecverstayed in
service :éhd deceived the Department knéwdngly and intentionally fer
his perssnal gains. Thus he falled te malntain @selute integrity
ad a:ted in g mgner miéh ig punbeceming of a Gevemment servant
cent.raved’;.‘:.'ng rules 3(1){1)& (iii) of CCs (Cenduct)Rules, 1964 .

-

mm o mw e et T~
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amnexure -~1X1

'List: ef decuments by which the articlaes of charge
framed ag.inst shri Kgla Ram Das , L/I are propesed te be sustained.

/(1/) Copy sf Service Rell page of shri Kala Ram Das .

(2) Copy ef PVR attestatien fexm in regpect ef ..hri Kala Ram Ras.
(3) Copy of f£irst page of Service Besk ef shri Kala Ram Das .
(4,)’Copy of attested cepy of certific ate issued by the Medic al

ad Health Officer ,Charald .
(5) Cepy ef herestepe of sri Kala Ram Das prepared on 7-6-82.
(6) Cepy of statemeit ef shri Jiban Ch. Nath ,S5, 0/0 SDOB/
-

~¥" Newgsen , the then L.D.assistant , 0/0 TDE/Tezpur,

{7) Cepy of letter Ne.P-3i/Recexn/Part ~LI1/407 dt. 20-8-97

eﬁ 0/0 sop/Newgasn fer tallying handwritmg snd signature
Of Sh!:i Jibg‘l Cno Natah . .
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</ " ’ 0 ’
Anexare « 1V

3 List of =R witnesses by whem the articles of charge
f raned) agalnst shri Kala Ram Das , L/I are prepesed te be

sustaiﬁed .
. . . j
(1) shri D.i.Bhuiyan , the then LSG Clerk ,
Tezpur (new retired) .

0/0 TDE/

(2) shri Islam ahmed , the theﬁ J&0 0/0 TDE/Tegzpur
(at pregg;t SCe AOO(CaSh)' 0/0 TD?‘VT@@?‘J: o)

3

‘! (3) shri Jibm Ch., N ath ? th@ then LoDnAS.’?’iStaﬂt’
0/0 TDE/Tezpur (at present 88, 0/0 BOOP/Newgend) «

(4) shri P.Pathsk , JTO0, B.Charali .

i

A“



‘0~ Avmeainl—V
To ;

The Telecom District Manager,Tezpur. I} 5
- ¢ R : {.

Through proper channel |

Dated at Chariali the 4th Oot.1997.
i 1.

VRN [ »

Sub: Written Statement of Defence. = -~ = i «°

t 1 I

PRty

Ref: Your Memo No.TDM/TEZ/i006/DIS/KRD/3 Dtd. 22-8-87.
! oo 4 : .
Sir, ' + .

" ¥%ith reference to above,I,witk due deference and
profound suvbmission beg to submit my written statement of defence
a5 follows: - ’ S

1 S e
1.That' ‘sir,« | have jolned as a Temporary Line Workman under
EST/Tezpur 'atter rendering service as a Muster Rell for
three/four years.l am not literate enough to understand English
on <y o¥n.Even today, I have to depend upon somebody else to get
s representation prepared.There 'is not aitlota cf doubt that I am.
victim of illiteracy and circumstances.There !is ne gain . saylng
that man may lle but the documents will never lle. . '

v.}.l . ‘... L, . l ¥ v LTI A i
; : Ce g .
2.That sir,in the Service Roll,Service Book and in the attesta-
tion Form my signature was obtalned without (f£illimg wup the
relevant columas and I was“told that.relevant columns would be
filied wp in due _course' in'  comsultation -—of .  the
certificateas/documents.It Is not'a’'case that I had filled up the
service roll,service bock and the atteatatien form myself.I, put
my signature in the service roll,service book and in the, attes-
tatton form  bonafied and without an lota of doubt -that the
relevant .columns would be. filled up in .consulitation of the
certificates. - b oy EERTIN "

Fooo

3.That 'sir,l had no occasion: to consult the sarvige;r%ll.lt is
clearly 'seen in the document No.i of Annexure ~-1litcopy of, the
Service Roll page of Shri Kala:Ram Das),-on 16.3.82 pcolumn, (No.5
of the service.roll was blank-l.e. nothlng was written. ,there.On
some later date only somebody “"ascertained”. or discovered that I,
was born on 10.2.1832 and put it there in the column without
caring te verify the same with certiticatens.! can not be blamed
tor such wrong calculationa.lt is aimple and olpar case of
negligence on the part of the competont authority. o . - |

' e - e o7 N I Lo

L ' ) . Lo ' 1

4.That sir, as said in the para.above,- QY signature  was ob-—
tatned In the Attestation Form before the relevant columns of

14

i

/
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. interesting.Again a case of sheer miscalculation

- 6.That, :;-};’:';zrﬂ=

the Attestatlon Form was filled up.What wag, there dn,the school
certificate I can not recall and-] had submitted ,'the,  original
school «certificate to. the;apt&g;itygin‘@pg&h$§mg;ﬂgi ¢ Joining
service.But the date of my birth,written in'thel column No 7(a)
in the.document No 2 of Annexure r111(Copy,.ofitho PVR; Attesta-
tion ferm ,tin  respect . of ¢ Shrd ; Kala yRam ;Das)i'ts ~ very
: latiop.Somobody' might
bave told,the: persen or<the;pensoghhlmselfjwhthgq_ﬁg;led up the
Attestation Form "ascertained as nearly asébggbpeﬁningﬁ I, was 34
years "in the.month ofdJanuaryﬁisjzﬁpand,Jhus“he§6alg§rated‘that
in thel .date of my eatry into therschool I' should be.. 11 years
old.Arithmetic fs like this,-admission at LP (school. iln the age
0of 8 + § years im LP school = {1 jears.Therpéﬁjenﬁﬁh@fperSOn who
had filled up,the column in the Attestation.Form, jmade, simple
substractions (f.e. Date of entry,in to High;School(#1+1-48. -11
years = 11-1-38)' to discover my;date.of birth.asjWritten, in . the
Attestation Form.Sir., it is.obvious from{ the overwriting in the
entry yearin the scheocl(/49) and .l,.e..&vi'ﬁ&"i'éfef.@?,--.;k:‘:?ﬁP?i‘.?’.?’m « 8ohool
the person who had made;thehengrges.&a@;mgégf3§¢p§§pgyi correc-
tion to,adjust; the period of my.reading; in,séhdol presuming that
my age;on,the.date of‘entnydin;@Q;@gﬁqpi;wéé;iiﬁikgnﬁpusiL@;'is
sbviousw :that: no:.da&adcf,mj,birthhwasﬁwnihteﬁimtnﬁﬁﬁge{uschool
certificate.Thus: {t ts:conclustvely proved. thatyin the'jAttestor
tion Form mydate,of. birth was calculated, presuming, 'my.age. as 34
years in the month of Jfanuary 1872/Sir,I gm?ﬁv;r§yﬁlgyisn ISRER L
erate person and I can not be blamed for !'such jmlscalculation
based on . presumption:behind my @épgbO;hqqﬁtséthWQﬁggé!;Qayxii
danuary) of my entering school ,ahould be the,day.of:mylybirth(11
fanuary).It, .is , pertinent to mention herdwgﬁgtngﬂgéﬁﬁﬁpyphgned
before my entering in to school.y iy, i: | *4f3?4$§r4hiiﬁﬁi REK

v Yl ded raatien @“y Py ”ggnphg%xgﬁypgu, quJ;

vt v el o h oy wn o nnvas et !n.%"n@uguﬁﬁ’&mhanvg'«

5.That siv,it,. t8 obvtoussﬁnﬁmJtheldqgumengsigaﬁ1ganesu§§ i P
that the first. page of; my~gervice, book {Eogu&entnﬁai@i@f y Annex—~
ure ~Ill)was prepared consulting the servioeilrell; only. My algne-
ture was cbits.ned in the first page of the -service hook before
the relevant columns of the service book‘aasgﬁgllquiup.ﬂaq I
been asked before the £iliing up of columns¢f the first page of
the service book I am not a bitch,to forgetumy(|fathersyy: name.In

the documgnt No,.3 my fathers rame.ds .not therg, t11] {date.Hence,

the service . roll only the column 6 of théffi?§§2799g§\ ¢f the
service was also blank when the :same’ wgsf*orlgié&rgy Zilled

as the first page of. the seryigexbdokAwasfﬁiliﬁﬁiygﬁﬁgcggulq1ng

up.Afterwsrd,as in tho case of my,mervice réll somebody i "aacer-
tained"” ! my date) of birtb.asﬁiﬂgzaisszxand{pu@ﬁ&tﬁ&?é&ﬁﬁuwithout

caring :to verlty the facts.Sir,iuceninot, beymadelresponsible, tor -

discovery:iof .some other peraon’ who is‘mequgﬁaﬁ;éh4kg§pgng
verifying :the service books.c yvitijly, anﬁipdﬁ¢$y?ﬂh£ﬁJ$T gu‘
Pele S R wﬂuriﬁﬂuuﬁ& Qﬁﬁ}ﬁ Eﬁﬂ&ﬁﬁ}ﬁf‘vmﬂti
RSN it Yang ié‘mwluga'»ﬁww,mfiﬁﬁﬁﬁijhgwiﬁm«ij!ii{
'\.itwcan.be;uaderstaoﬁiwglluaroagﬁhq;QQGugagﬁﬁuupﬁéan
Annexure '- III that the column, "Date o£=bf§t§2£§ﬁ§hgﬁ§§§qn . Era
28 nearly as can be ascertained”; both ﬁnftheﬁberggcé Yell'and' in
the first page 0f. the serv.a,ce‘.,b,oo;{{;t1;1-1,,1;932}5@&}1;&@@&@;1zgng;,;i,oz

]
and
! Pyt
ta o,

: K .t ¢ N . i "_V‘. . t .
the both the dates of myJb&rihﬁiﬁd2&1932;&;Zgﬁeﬁagﬁb ethiin 'the
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service roll and i{n the first page of the: servlce book opened in
the year 1962 and. 1873 respectively,i.e’. "in =& gap of 11
years,are same.AND when Sri.'Jiban Nath ,who hsd made the en-
tries,realized that he had done'some wrong | riting the date of
birth of ' some: Sri Kala Miya 10! my service book"hnd in'" the
' service roll asked me to submit ‘him my biith gertiticate I never
"applied - for correction of my date of birth.l 'never knew till I
was asked for birth certificate by Sri Jiban Nath that date of
birth was not recorded or wrongly ' recovdéd in'. my service
book.The charge of conspiring with somebo&y to change or cor-
rected the date of my birth is imagﬁnary ¥ & -
A r 1-1 . v N
7.That sir,as no schoocl cer&ii&cate was there with me a8 I had
submitted the same in original to the' authority in-the time of
joining service I had goﬁ that Horoscope prep@red(bocumant No.b
of Annexure -III) or the basis of the 'Janmapatrika® made on
5/40/193% by Shri Hari Nath Dev Sarmen of Ranhikuchki ,Kamrup.The
certificate by Dr.R.K.Deka was on the basis of horoscope prepare
on 7-6- 82 1 had obtained the certificate from the dector as was

4
»0'

asked from the office of the TDE,Tezpur.Inm neo point of time T

had submitted any false informatlon There 18 no question of
conspiracy of any kind.I had submitted the availeble documents
with me io prove my date of birth as the same were asked for.

8.That sir,I can not overstay in service and decelve the depart-
ment at my will.Everything in regard of a' gerving employee is
regulated {rom your office only.The date of. - superannuation Is
calculated from your office again.As 1 said . earller: I never
submitted any false information and thus never failed to main-

tain absolute integrity and never acted In 2 manne?.,unbecoming_f

of a Governmént servant:The. allegatzon against - me . are
false,lmaginary and not based upon factis and(on the face oz\ the

above explanations I stoutly deny'the. aliegatians now leveled.
M— . ,."

agalnst me. : T q oo
N . 3 BT I : . ]
) ‘ v - : H !JII‘ ‘q '«F r fv-fi',"? : )

U N S

.That sir, the ﬁrfegularity 12 ané,iﬁ théﬁéniife[eéiSode leads

to only one conclusion that -the competent ‘authorlity was negli-
gent in the matter and now aIso has sough? to wictbmiae me for
no fault of my own 1 S
,s‘ « ‘1"{:" f f

10.That ip view of the above position,l must £ervently pray that
the charges leveled against me may kindly. be dropped. It will be
pertinent to mention here that I had rendered 3¢ years of serv-
ice to the Department without fnviting any adverse remark in my
long service 1ife.That Sir, your honcur new placing me under
suspension had chequered my long tlawiess ser&ice, which had put
on tremendous pnysical and mental, pressure on me a% thls fag end
of my life. ; |_ . ; v : I‘ .

l \l. ' I

In the premises a!oresaid should:yamr hcnour gracious~

iy be pleased to drop the charge aa bas been lsveled agalnst“

: f v H 1
' ‘1'*‘” ' i¥
*g : 'l: §
IR
f".‘ "4 ' . .“ ' '
. *"a“ !!
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and thereby extend your protective hand over me. | had spared no
pains to work upto your entire eaflsfaotian. I shall

remaln
bound to your honour in deep gratitude. :
May 1 please be given a personal hearing towards
disproval- of this instant written statement of defence.
With sincere regards.
" Yours fatthfuily
T U Ende Qv o
e - (Shri Kala Ram Das)
' : Rt4d.L1,0/0 SDE{(Gr}
o " Chariall
L
fl" |
| . n} i
B ’
I f 0
N !
2
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Sir,

To,
The C.G.M.T. , |
Assam Telecom Cirele S L
Guwahati, ' ' -

Dated the 30™ Aupust 2001

Sub:  Request for relense of Gratulty, - : :
. Repular pension and other payments in respect of Late Kalix Ra Bas Retd. On 30.9.97 ay L,

+ Itis submitted to your kind goodsclf that my husband Late Kaia Rum Das has recently expired on §"
July.2001 - (Death Certificate enclosed). In this connection it is to inform you that my husband was rctired as
L.I: from office of the SDE(Gr.) Biswanath Chariali on 30.9.97. Aficr his rctirement he was attending all
departimental enquiry at Guwahati, Patna and also at Nagaon as state witness. But tiil to date my husband has
not got justice from your departinent.

Being an inniocent person my lmsband cannot tolerate the charge sheet formed against ium and day by
day he was suffcring from mental anxicty have not got and ultimately he was dead.

Ahwmost his retirement compleled four years and he'is no more today but 1i# ioday geatuity, Regulur
pcuq:on and other payment not yet release by your department. In the absence of my lwsband Late Kaly Ram
Das it is very difficult to run my family smoolhly :

It is therefore, request your hononr that lhc case may kmd[y be looked personally at )our cnd and

~ releasc all pending payment at the earlicst pleasc.

Yaur kind consideralion in this regard is requested please,
R T

\ " Yours faithfully

S _ J (Mrs Sumitra Das) .
, . o, .1 Wifeof Late Kala Ram Das
B Vill. Santipur
. . P.O. Chariali ~ 784176
; o i Dist. Sonitpur, Assan

.l”
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ISSUED U\’I)I R SECTION 12/17 of the Ru'n\'muon of Births and Deaths Act, 1969.
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GDV"RNMENT 0f ASSAM

“™3rFICE OF THE SUBaDIUISIONAL -OFF ICER (CIVIL)%:;L::;BIguANATH

(MAG ISTRACY BRANCHY

Uaaal Hels Ceptificata

T wbon it mammm

This is. to certify 'chat the f’olloming persons
are the Legal. Heirs of Late Kalaram Dasy Uillaga—Santipur
Post Of’f‘iceachariali under Biswanath Sub—Division in the Oist.

of Soni tpur (Rssarﬂ

SZ"‘ I;NQ‘; and Nafﬂ_ﬁ RBl&tiOﬂ Uith the . ' A‘QQ

e

1, Simti Sumitra Das 'Y Wife 53 Yrs.
2¢ éri Nitu Oas .. Som 14 Yrse
3, Sri Jiten Das . son 31 Yrst
..A.'Sri \!iranjan Das .° " San 26 Yrse.

’J‘ Sub% ]}tvamnal Uf’fj.r'a (C

AR+

Y .
Yie B PR T
4 )

| "\\,' , ﬂi ;}if;; 3 .q d;
aNm,g/zogo-gq/pt_l/,1307 ;ré'%.J Date.28/8/2001.
RN Y.
- ! !?1-‘,,; [IFE T *;i,

Smti Suml’cra Uas : /0 Late Kalaram Das with
reference to her petition dated 3/8/2001.

-
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e L 1, 5mt. Sumitra Das,:aged -hout 63 yaars, W/9 Late
EACNRY h ‘\“\ ' - o ’
- oL -

s Kylaram Das, by Caste- Hindu, by Prof:ssion~- Housewife, residun’
of villaga. Santipur, Tv, ¥S & Houza- Bis@anath Charial’ in thwe
dlstrict of Sonitpur, Assam 40 wereby solemnly atfirm and

daclare on oat> as under ‘-

1. i~at 1" am a Permanent resident or the abovenamed village and

and Cltizoen of lndla by birtw, T?is is true to the best of

my knowledga, bellol nand infofmﬁtion,

H

2. T»at my “usband nalaram Das expired on '8.4.2001 at Bora

K ; ﬁyrslng Homs, Bis;%nath Chnrin%i? Oinn.'Sonitpur, Ay Buli.
i ~V7 éﬁ”rkis {5 true to t*ec besghgf ﬁy kn »wladgo, beL;gf nvé
R ‘,;‘tfip\ information. | R N
‘A5.;{\:U 3. Tvat 1 am te only legally ‘ﬁnrfied wifa of my *“usband falar:
'ixf"'v . Das nhd my said “usband Kaﬁarnh Ln d}d not marry “””Pée
é ‘elsé éxcept ma during “is}lifb time, Th1s is true to o
? best of my knowledga, bg%ﬁef and iﬂférgat}onc
%. Twat at t-o time of my 5gsband{s deat~ “e “ad left be~ Ind
_ u“!S\Wyt:is deponent and t-ree sons Vii¥ Sri Nitu Das, Shri Jiten o
; \:V} and Skri Niranjan Das. T-is is true and corract.
Yy p - Contd - 2

o S
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5. T-at all my t-raza sons are stayiﬁg wit% mo under ny

tull care and guidance and I gm maintaining thom all.

e aka e - s

T-1s 1s true to the best of my knOkledge, belief aﬁd

informatione K

6o T“at as 1 am the only guardian oC our family now hencd all

H -4 !
t-e trgnsaction and tke Monthly Lents w%ich were received
%: by my usband during ~is 1ife time from tka Departmcnta¢

,ﬂff’%;;?\f Telagrap»- Uffice (DTO) situated at lele Shantipur, Biswannt
o :, (._)\. i :‘ ‘ .]_‘Q“ e

R ) ] S\j
gt s NG harinli Dists Sonitpur, &ssam w*ll bo received by me alon
AN e L ‘.\'A ) : ) ,
I~ vl oo
Sis Ca. 7Irom t-e said concerneé Officae Hg{ _ ' - '
%iv. (4-.‘ ! [ ’ )
drl ’,@,T is 1s true to] the bost of my xnouledga; bolduf and |
\:\_ a0 i N i

W . ) S -

Tty = e - : B

‘m&ifingff”fe That t“is Affidnvit s“all ba Qsed to prove my aforoaaid
stqtemonts es true and correct ﬂnd s“a;1 ﬂlso be usud as a'
document in support of my above,atatenents and ‘T g-all be o
. liable under law if any of my afor., aid statements aro foun
. to be false later om. '
»; Andg I, tre hbo?enémed deponent do “ercby swear
5 and sign t-is Af idavit on M‘is"'“e 11t day of September,
2001 at Biswnntk C“arialge ‘
. : TR
(identified by me. . : 2§f}-5)\v33/4 ¢
\e\ : " Duyponente.
\ ; - o
:> ddvocate. . . Sworn and signed befqre me oy E“ﬁ
| ‘._Deponeht beiﬁg:iéentified by tre .
: advecate. !
, ’ ? ,g. I) o Q
| . . l)im)“q‘\Ga-uLRi\T&‘ i ‘ %
v . - ', ),uc'\r ,di l f,‘!‘,‘.“ "\._'-.L H
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Smt. Sumitra Dgs.

Unisn of India & Ors. f

- AND =

TN THE MATTER Of 33

Written statement subritted -
by the respasndents.

The respondents beg te submit written statenents

as fellavws o=~

4. . That with regard te paras hd te L.vief 7
0.A., the respendents beg te effer no cemrents.

These are matter of records.

2¢ That with regard te para- L.vii eof OA, the
respendents beg te state that befere finalizatien of the-
disciplinary preceedings held by the InQuirj. Officer
the applicants kusband expired and as such the date
Inquiry ceuld net be cenveyed te him. And since by
Govt. of India erder Neo- G.O.I. Deptt. PER AND TRG

k W.M, Ne. 11012/ 7/99-Bstt(4) dated 20-10-99,diseiplinary

preceeéings- sheule‘. be clesed immeﬁiately on tie date

=y -

of the allegated Governpment servant netking was te

be cenveyed about the findings ef the case, which

contdes. o f/2




' pensien te.the applicant:s husband fellewing the
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Bhas been clesed by erder Ne- TDM TEZ/ 1006/ DIS/ KR 2

dated 19.11.2001.
N

3.  That with regard te pare - h.viil ef Ok,
the respendents beg to state that delay in finalizatien

of the disciplinary preceedings was due te varieus.
reasens, s part ef vhich was alsc te the deceased himself,
Mereever, the issue of'suspensibn orcder, charge-sheet

etc. came out as result of the terpting of the service

. boek ef the applicantts husband and for the rmental

suffering ef her husband calsed, the departrent had
nething te de. |

Yo That with regard to para - Lelx of Cuhe, the

respondents beg to state that the payment of previsienal

pensien te the applicantrs sband during the

disciplinary preceedings was acceriing to the Gevernm
Rules and ne delay was ever made to make such prova.s:.\
N
departrentel preceéure.

5e. . That with regard to para = L.x of C.4, the
respondents beg te effer ne cerments. Thege are matter

of recerds.

6. That with regard te pars - l;.xi of O.la,

therespendents beg te state that disputed as CCS(CCA)
Riles, 1965, prevides for intimatien/centinuatien ef
disciplinary precesding sgainst a Gevernment servant

even 'after his retirment.

) contdle, .P/ 3
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7. | That with regard to para-4.xii of OA, the respondents beg to state that disputed as there is ]

o ':provisio.n' in CCS (CCA) Rules and Pension Rules to keep a Govt. Servant in service even

after his date of retirement for continuation of disciplinary proceedings.

t
I b

!8. ‘ That with regard to Para-4.xiii of OA, the respo;wdénts beg to state that the: pénsi(_)n rules ;'"‘;-
of bovt. ofl india, provide for provisional pension only before ﬁnalizati(.)n of d.iséiplinary a | .
. -
Eprocﬂi’eed‘ings against a retired Govt. servant an no other retirement benefits could be realized. | | ‘;.
laefc;'re issuing the final order. 3.‘
I B e
é9. } That with regard to Para 4. (ix) of OA, the respondent beg to state that deceased husband :
of tiie applicant was wrongly retained in service beyond the date of superannua'tion and worked w\ﬁ
s

for nore than 7 years after attaining the age of 60 years. In the process there has been an excess

.

' ;pay‘;ment of pay and allowances to tune of Rs. 3,39,51 5/-. Action is being taken to regularized the

d

excess payment. The payment of DCRG etc will be settled after the excess payment made to Late

. Das has been written offby the appropriate authority.

S
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VERIFICATION.
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I, shri Shomkave Chandea R presently
verking as @ssiokant Direttre Tlecom (Legal) be duly
au.thp."rised and cormpetent to sign this verification
de hereby selermly affirm and declare that the

statenents nade in pare
are true to nmy knowkedge and belief, these nade in
para

being matter ef records, are true to ny information

derived fren and the rest are my humble subrdssien
befere the Honitle Tribunal, I have net suppressed any
mgterial facts. |

And I sign this verificatien on this (2 th

day of :fw(g ¢ 2002 | !




